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CENrRAL ADMINISTRATIVE TRmUNAL 

ALLAHABAD BE?CH, ALLAHABAD. 

(Open ceurt) 

Allahabad this the 02nd day of September, 2004. 

original Apelication No. 169 •f 2004~ 

H~n'ble Mr. Justice S.R. Singhe Vice-Chairman. 

suresh Prasad Yadav S/• La te Narayan Yadav 
R/• Mohalla- Pili Koth!, Post- Ganesh Ganj, 

Distt. Mirzapur. 

• ••••••• Applicant 

Counsel f o r the aeplicant :- Sri Rajeshwar Yadav 

VE RS US ------
l. Union of India through the General Manager, 

North Central Railway , Allahabad. 

2. The Divisional Ra ilway Manager, 

North Central Railway, Allahabad • 

•••••••• Respondents 

Counsel for the respondents :- Sri A.K. Roy 

0 R D E R ------
The appl icant • s claim for compassionate appointment 

\-1as considered by the responde nts a nd he was found 

medically fit f or appointment to category •c-2• though 
r C..-1 ~ 

categories ' A-1' and ·~ t't.-he wa s unf it for appointment to 

Accord ing ly by letter da ted 20.02.2002 (Annexure- 8) the 
to 

applicant was called upon/give his consent for compassi onate 

appoint me nt in a ny of the division r e ferred to in the 

l e tter. The applica nt gave his conse nt for c ompassionate 

appointment in Ambal a . Lucknow a nd Mor adabad Divis i ons . on 

24 .05.2002 . These d ivis i ons are amongst the d ivisions for 

which the applica nt was r equired to give his option for 
'-~~~ 

c ompassiona t e appointment. The g'.k'~~~of the appl i cant 
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~" is that the respondents be directed to issue appcaintment 

order on compassionate grounds accordingly in any •f the 

division in which be has given his option within stipulated 

period. 

2. Accordingly the a.A is allowed with direction to the 

r espondents to iss ue appointment order in fevour of the 

applicant on compassionate grounds in any of the divisio~~ 
of his choice indicated in letter dated 24.05.2002 in 

response to official letter dated 20.02.2002 (Annexu.re- 8) 

within a period of three months from the date of communication 

of this order. 

3. There will be no order as to costs. 

~ Vice-chairman. 
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